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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.ANO. 71/92 
T A-NO. 

DATE OF DECISION 20.E.1968 

Om Dutt Tyagi 	 Petitioner 

Tr.J.T) .Ajrnera 	 Advocate for the Petitioner [s 
Versus 

Union of India & Ors. 	 Respondent 

Mrs .P.Safaya 	 Advocate for the Respondent 

CORAM 

The Hon'ble Mr. V.P.adhakrishnan 	: 	MerrJer(p1) 

The Hon'bte Mr.P.C.Kanriar, 	 : 	Member(j) 

Whether Reporters of Local papers may be allowed to see the Judgment 

To be referred to the Reporter or not ? 	

IV 
, Whether their Lerdships wish to see the fair copy of the Judgment ? 

4, Whether it needs to be circulated to other Benches of the Tribunal ? 



: 	2 

* 
Om Dutt Tyagi 
ASstt.General Manager(Eng) 
Office of General Manager Telecom, 
Near Girnal Cinema 
RAJIOT 

(Advocate: Nr.J.D.Ajmera ) 

VERSUS 

union of India, through: 
the Secretary.Dept, of 
Telecommunication. 
SaQchar Bhavan,Asi-iok Rcd, 
NEW DEIJII. 

The Chairman 
Dept. of Telecommunication 
Sachar Bhavan 
Ashok ROad, 
NE7 DELHI 

Chief General Manager 
Telecommunications, 
Gujarat Circle, 
Ashram Road, 
Ahinedabad 380 009, 

(Advocate: Mrs.P.safaya ) 

ORJL ORDER 

Applicant 

S..'. Respondents 

Date: 20.8.1998, 

OA/71/92 

Per: I-Ion'ble Shri V.Radhakrjshnan : Mernber(A) 

None present for the applicant, Heard Mrs. 

P.Safaya counsel for the respondents. Mrs.Safaya places 

on record Deott.of Telecommunication letter dated 29.1.93 

according to which the applicant has been given promotion. 

In view of the above, grievance of the anplicant 

does not survive. Hence O.A. stands disnosed of accordingly. 
No order as to costs. 

V 	 Af~ 

P.C,rannan) 	 ( V.Radhakrishnan 
Member (j) 	 Member (A) 

nprn 



CENTRAL ADMINISTRATIVE TRIBUNAL, DL LI-H 

App'Iication No. 	 of 19 

Transfer apph9ation No. 	 Old Write Pet. No.............................................. 

/ 	 CERTIFICATE 

Certified that no further action is required to be taken and the case is fit for consignment to the Record 
Room (Decided). 

Dated: 

Countersigned. 	 /7 

Section Officer/Court Officer. 	 Sigrrflhe Dealing 
Assistant. 

MGIPB.RND-17 CAT186—T. S. App..'3010-1986-150 Pads. 
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CENTRAL ADMINISTRATIVE TRIBUNAIL 

/\HMED;BAD BENCH 

A H lIED A BAD. 

Submitted: 	 C.A.T./UDICIAL SECTION. 

Original Petition No: 	
71 

of 	
:) 

Miscellaneous Petition No:  

of  

Shri 	 '2 	 Petitioner(s) 

/ 
Versus. 

Respondent(s) 

This application has been ,submitted to the Tribunal by 

Shri 	 /t 

Under Section 1 31 of the Administrative Tribunal Act,185. 

It has b:en scrutinised with reference to the poinits mentioned in 

the check list in the light of the provisions contained in the 

Administrative Tribunal Act,1935 and Central Administrative 

Iribunals (Procedure) Rules,1985. 

The Applications has been found in order and may be 

given to concerned for fixation of dat e. 

The application has not been found in order edr the 

reasons indicatd in the check list. The aplican/kadvisEd 

to rcti?y th same within 14 days/draft letter is plac d below 

for signature. 
 

ASSTT 

,9 7 JJ 
D.Rc1):  

t), ) 

KNP1B1191 	 1- 

c 

CL
S 



AN NEXUE— I. 

c:NT.L .Dh1INI3TTI\j 	TRIDUINA L 

\HMD.JD 

/ 

;PPLCIT(3) 

REP:D::T(S) 

PTITYLS T. 3E_EXfri'.:.Q 

	

1. 	Is the application competent ? 

	

2, 	) lathe applic'.ti,n in the  
PrEscribed form 	 ? 

(B) Is th3 p1icatj 	in 
paper book farm 

E;.D:R6:r1NT IS T: 
ESJLT liEXP1I :-\T IlJ!. 

(c) Have prescribed number 

complete sets die the 
appljcatjn been filad 	? 

Is the applic:tjon in time 	7 
If notphy how many days is 
it beyond time 	 ? 
Has sufficient cause for not 
making the application in 
time stated ? 

Has the document of authorisatjon/ 
\Jakalat 1,1, ama been riled 7 

Is the application accompained by 
D.D./I.P.rJ.for .5O/—?Number 
of O.D./I.p. ?.tobe recorded. 

Has the copy/cares of the order(s) 
against which the application is 
made,been riled.? 

	

7. 	(a) Have the copies of the documents 
relied upon by the applicant and 
mentioned in the application 
been Piled.? 

Have the documents referred to 
in (a) above duly attested and 
numbei'ed acnnrrtirin1v 

re the documents referred to in(a) 
above neatly typed in double sppce ? 

	

8. 	Has the index of documents has been 
rilneci and has the paging been done 
properly? 

* . .2. . 
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P;TICrjLaS T BE EX 1iIN:D. 	ND1 3.MEPT 1:: BE 9E33IJLT 
:FV M I T I  

9. 	Have the chronologic:l details 
of represent.- tjons made and 
the outcome of such representation 
been indicated in the application.? 

10. Is the matter raised in the  
application pending before any 
court of law or any other Bench 
of the Tribunal ? 

11. 	re the application/duplicate 
copy/pa copies signed.? 

12. tre extra copies of the 
application with annexuros filed.? 

Identical with the Criginal. 

Defective. 

Wanting in 'nnexures 

No. 	Page Nos. 	? 

Distinctly Typed ? 

13. Have full size envelopes bearing 
full address of the respondents 
been filed? 

14. tre the given addrssed,the 
registered adJressed ? 

15. Do the names of the parties 
stated in the copies,tally with Name(s) 
those indicated in the application? 

16. tre the transations certified to bb 
true or supported by an affidavit 
affirming that they are true? 

17, Are the facts for the cases mentioned 
under item No.6 of the application? 

Concise ? 

Under Distinct heads ? 

Numbered consecutively ? 

Typed in double space on one 
side of the paper ? 

18. Have the particulars for interim 
order prayed for,stated with reasons.? 

. 



8IF0RE '11171E CERAL ADMINIS'iRAiVE iRI3UNAL 

AT AHMDABAt:. 

ORIGINAL APPLICATION NO. 7,1 	OF 199 

Orn Dutt Tyagi 	 .. Aoplicant 

Versus 

Union of India & Ors. 	 .. Responients 

I N D E X 

-.-.-..-.-.-.-.-.-.-..-.-.-.-.-..-.-.-.-.-.-.-.-.-.-.-.-.-.-. 
Annex.No. Particulars Pages o. 

- Memo of application 1 to 11 

Copy of charge sheet clt. /1 1-9 
26.9.1988 

I A-2 1  Copy of second charge sheet F 
dt. 26.9.1988 

Copies of representations 
'(0 (Collv,) 

I 
ii 

- . - . - . - . - S - S - S - - 	 -_ S - 0 - • - 0 - • . - . - S S - S - S - S - - - S -. - S - S 5 

Abrnedabad. 

Dated : /' /10/199 1 
J D Ajmera 

Advocate for the applicant 



BEFORE THE CEHTRAL AE*AINISTRATIVE TRIBUNAL 

AT AHMEDABAD. 

ORIGINAL APPLICATION NO. 7) OF 199_- 

Orn Dutt Tyagi, 
Asstt. General Manager(Engg.) 

Office of General Manager Telecom., 

Near Girnar Cinema, 

Rajkot. 	 .. Applicant 

Versus 

Union of India, 
(Notice to be served 

through the Secretary, 

Dept. of Telecommunication, 
Sanchar Bhavan, Ashok Road, 

New Delhi). 

The Chairman, 

Dept. of Telecommunication, 

Sanchar Bhavan, Ashok Road, 

New Delhi. 

Chief General Manager, 

Telecommunications, 
Gujarat Circle, 

Ashram Road, 

Ahmedabad-380 009. 	 .. Respondents 

DETAILS OF APPLICATION 

PARTICULARS OF THE APPLICANT 

As shown above. 

 

As shown above. 

* 



ORDER UNDER CHALLEY3E : 

The applicabt is challenging the action of 

the respondent authorities in not promoting the 
from 

applicant h the post of Assistant Genera:L Manager 

(Engineering) to the post of Junior Administrative 

Grade though many officers who are junior to the 

applicant have been 	promoted ignoring the 

just claim of the app1iant presumably on the ground 

that the departmental proceedings are pending agirist 

the applicant. 

JURISDICTION 

The applicant states that the application is 

within the jurisdiction of this Tribunal as prescribed 

under section 20 of the Administrative Tribunals Act, 1985. 

LLMIrATI0N 
	

S 

The applicant further states that the application 

is filed within the time limit prescribed under section 

21 of the Administrative Tribunals Act, 1985. 

FACTS OF THE CASE : 

(1) 	The applicat states that initially he joined 

Telephone Industries, Bangalore as Asstt, Executive 

Engineer in July, 1974. The applicant is M.Tech in 

Electronic Engineering. The applicant served in I.T.I. 

till 27.1.1979 and he resigned from there. On 9.2.1979, 

p 
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the applicant joined the respondent department as Assistant 

Divisional Engineer Teleqraph. The applicant served at 

Jabalpur upto 16.1.1981 ahd thereafter he joined the 

Gujarat Circle w.ef. a$. 16.1.1981 and was posted as 
Assistant Divisional Engineer Telegraphs, Micro—waive 

(MaIntenance) at Ahmedabad.. Thereafter the applicant was 

promoted in March, 1982 to the post of Divisional Engineer 

Telegraph, Rajkot and the applicant joined the said higher 

post in April, 1983 and since then he has been atischazging 

serving under the General Manager Telecom, Dist. Rajkot. 

The applicant states that the District was upgraded to 

major dggt Telephone District in 1989 and therefore, his 

designation of Divisional Enqineer (Telecom.) (D.E.T.) 

has been redesignated as Assistant General Manaqer(Engg.). 

(2) 	The applicant has put in more than 12 years service 

in the respondent department. The applicant is discharging 

his duties sincerely, honestly ad delient1y. The, 

applicant states that looking to his seniority I and merit 

he was officiated as Area Director, Rajkot for one month 

in 1985 and about 5 months in 1986. The applicant states 

that criteria for the promotion to the post of Junior 

Administrative Grade (J/i3) is seniority eum fitness. The 

applicant is the senior to many officers who have been 

promoted. The applicant is not found unfit. The applicant, 

therefore, submits that he is eligible to be promoted 

to the higher post of Junior Administrative Grade(JAG) 

when several jL numbers of junior officers have been 
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promoted superseding the applint. 

The applicant states thatop 26.9.1988, he 

has been served two çharge sheets. A copy of each 

of charge sheet is annexed herewith and marked 

Annexure A-i and Annexure-. One charge sheet it  

alleged against the applicant'that the applicant while 

functioning as Divisional Engineer (Planning) in the 

office of Telecom District Manager, Rajkot durinq 

the 'eEr 1985-86 in collusion with other officers 

abused his 	officer possession beincl a member of 

store purchase committee by pirchainq 14 non-stcndrd 

air-coolers from ooen market inEtead of purchas inq 

the iz air-coolers of standard mark from aut.hor:Lse 

dealer on D.G.S.FD. rate contract thereby causinq a 

wrongful loss to the department to the tune of about 

Rs. 5,000/-. After holdina the inquiry, the inquiry 

officer found that the allegations are not proved 

and the applicant is about to be given clearance 

certificate. 

The another charge sheet of the same date 

alleqin that he has ecceeded his financial power 

in the matter of purchase of certain items. The 

Inuiry 099144Z has been held and Inquiry Officer's 

reoort is received, 

The appliant states that in one charge shect 

it l'- held that he charqes are not proved but in 



another case regarding acceding the finathcial power, it 

is held that the 	charges are proved and applicant 

is Qiven memorandum to make representation against the 

same. 

(6) 	The applicant'states that on various occasions 

persons junior to the applicant have been promoted by 

superseding the applicant and the respondent authorities 

have not considered the applicant's case even for ad hoc 

promotion though ffixy many juniors have been promoted 

presumably on the ground that the departmental proceedings 

were pencinq against the applicant. The applicant give 

hereinbelow he details regardinq the officers who had 

been promoted from time to time. 

12.289 - The officers who are junior to the applicant 
have been prnoted to the post of J.h.G.. the 

promotions have been given only on the basis 

of seniority. One Mr. I.K. Mehra is officiated 

in the higher post on the basis of seniority 

thereby superseding the amplicant. 

j990 - The promotion order was issued by the 

Directorate whereby 70 officers have been 

promoted to J.i-.G. As far as the applicant is 
aware, out of the sd batch about 20 officers 
re junior to the applicant have been given 

ad hoc promotion only on the ground of senio-
rity. The junior officers have been given 

promotion excluding the applicant's case 

because of the pendency of dpartmental 

proceedings against the applicant. It may be 

pointed out that all those officers who have 

been promoted are still continue in the higher 
post. 



December, 1990 - About 70 officers have been promoted 

bythe Directorate, New Delhi, many 

of them are junior to the applicant 

said officers are still continued in 

the higher post. 

1990 	 - By way of local arrangement, respondent 

No. 3 Chief G..T. , Gujarat Circle, 

Ahniedabad has promoted about 90 officers 

who are junior to the applicant. it 

It is submitted that therefore, it is clear that 

the applicant has been superseded in the matter of 

promotion by his juniors. All these who have been 

promoted, are still IN continuninq in service PAd 

the applicant is deprived of higher promotion, saly 

and allowance and other benefits. 

(7) 	The applicant sLates that it is the policy 

of the Govt. that any inouiry initiated against the 

'officer/employee, should be completed latest within 

two years. In'the present case, though about more 

than 3 years have been passed, still it is not 

completed. Therefore, the department has committed 

breach of Governrnentt instructions and therefore 

cannot take disadvanta'ie of their own policy. The 

applicant is fully co-operative in the departmental 

proceedings. The delay is caused on account of the 

department. It is may be further pointed out that 

an employee cannot be denied the promotion merely 

on the qround that the departmental proce 

pending. Therefore, also the non-promotio 

applicant is illegal and 
Contrary to Govt. 



8. 	The applicant being aggrieved by the inaction 

on the part of the opponents in not giving promotion to 

the applicant begs to file this aolication on the 

following amongst other grounds. 

:GRDUNDS 

i) 	That the impugned a inaction on the oart of 

the respondents in not prornoing the applicant to the 

post of J.A.G. is illegal and bad and contrary to law 

and iqpyw service rules. 

Two charge sheets had been issued to the 

applicant dt. 26.9.1988. In one case, the inquiry is 

over and it is held that the charges are not proved 

against the applicant. In the other case, the inquiry 

officer has held th.t to the limited extent the charges 

are proved and the applicant has been issued a show cause I 

notice. It is submitted that merely because the charge 

sheets were issued, the applicant cannot denied the 

promotion. It is submitted that as stated above more 

than 100 officers who were junior to the applicant have 

been promoted to the higher post by way of ad hoc 

promotion 1ely on the ground of senior it;. 	is 

submitt€d that merely pendency of deparnental proceeding 

be said that the applicant was found unfit. It 

mitted that the applicant had not been declared 

but has been denied promotion merely because of 



the pendency of the departmental procedings. It is 

submitted that therefore, the applicant :is denied 

promotion on irrelevant and extreneous consideration 

and the same are also arbi. crary and discriminatory 

and violative of articles 14 and 15 of the ConstitCion 

of India. It j: submitted that bherefore, the a'iolicant 

is entitled to be 3rnoc:ed. to the post of J.A.G. with 

all consequential benefits including the difference 

of salary from the da:e when his immediate junior has 

been promoted tb the cadrcof J.A.G. 

iii) 	The applicant states that time and again, he 

made various representations to the  departmental 

authorities requesting them to dispose of the 

inquiry proceedings at the earliest. However, the 

department 	
ak undue delay in cpleting the 

inquiries. The applicant begs to annext herewith and 

rn ar1ec5 AnnexureA-3gfl.). Ann.A-3 
Tlly.) 

iv) 	It is further sthmitted that the applicant 

receivIng his salary in the pay scale of Rs. 3000-

4500 whereas the pay scale of Junior Administrative 

Grade J is , 3700-300 (5300) . It is submitted that 

therefore, the aorJiicant has to sif far a loss of 
iramedicate 

per month, since the date when his/junior 

has been nronoted. Moreover, the aeni icant is humiliated 

by not considering his case and by denying his p.romotion 



301 

whereas his juniors have been promoted and are working 

in the higher post and the applicant has to work under 

them on the lower post. It is submitted that it amounts 

mental tourcher and humiliation for moxktxtx no 

fault of his own. 

v) 	It is further submitted that the action of the 

respondents in denying promotion to the applicant on the 

ground that the charge sheets were issued to him i 

illegal and bad and contrary to Govt. policy and against 

the service rules. It is submitted that merely because 

charge sheet is issued, it cannot be said that the 

applicant is found unfit, for the higher post. It is 

submitted that even if the applicant succeed as usual 

practice of the dearthent, the aplicant would not be 

given oromotion with back date with consequential benefits 

It is submitted that therefore, if the loss is incurred 

once, remains a loss for all the time to come. It is 

submitted that therefore, the actions of the departhtent 

in denying promotion to the applicant and not giving 

promotion to the applicant may be declared as arbitrary, 

illegal and bad and respondents may be directed to promote 

the applicant to the post of Junior Administrative (3rade 

from the date when his immediate junior has been promoted. 

VI I • 	RELIEF PRAYED FOR : 

This Hon'ble Tribunal may be pleased to : 

A) 	Allow this application and direct the respondents 

to prompt the applicant from the post of Assistant 

General Manager(Engineering) to the post of 

ri 
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Junior Administrative Grade from the date 

when his immediate junior had been promoted 

to the post of Junior Administrative Grade 

with all consequential benefits including 

dif:Eerence of arrears of salary,alcwnce, 

seniority and all other benefits. 

3) 	Pass such other and further orders as may be 

deemed fit and proper by this Hon 'bie Tribunal. 

viII. 	INTERIM RELIEF IF PRAYED FOR : 

A) 	Pending admission hearing and final disposal 

of this application, this Hon'ble Tribunal 

may be pleased to issue ad interim injunction 

restraining the respondents their acrents, servants 

in any manner oromoting any person junior to the 

applicant to the higher post without the applicant 

being promoted to the post of Junior Administra-

tive Grade, 

IX, 	REMEDY_EUSTED 

The applicant declares that he has exhausted 

the remedy by filing various representations to the 

department. 

X • 	 MATTER NOT PENDING : 

The ap1icant further declares that to matter 

is pending with regard to the subject mafter of this 

application in any court of law or authority. 

XI. PARTICULARS_OF POSTAL_ORDER : 

POSTAL ORDER NO. 

DATE 

NAME OF ISSUI NG POST 
OFFICE 	 : lir~' L 0 

POST OFFICE AT WHICH 	I I /, 
PALE 	 : 
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INLiEX : 

An Index in duplicate is annexed herewith. 

ENCLOS JRE 

As shown in Index. 

Place : 

Dated  

Verificatjn 

c- 

-.'--' 	(  

do hereby state and verify that what has been stated 
by me hereinabove is true to my rersonal knowledge and 
belief and I believe the same to be true and that I 

have not suppressed any material facts. 

ee: 

Date : '6- - 
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R.jkot 5hrl J, GbLi, th then Chiof .oucuxit 
Officer rd 	'a! 	 &dvjser and Sh"i T.C.  
itjpX'a 14w n 4•n r(Pr) 
office of 	Tjtrioi ManL 4;er, iaj1ot 

1iri I • C 	) 	 t 	t 	 (i 	Un) 
jubtittud 	poposai oi 	 for purcbu 	ut 

	

Nov of 	0" f-M o /hru size and oibt No:;, . of 

)UOQ QUtO;/ 	uize 	-oLu 	pf 	 alco 

uu'totured uy M/ 	ie 	1,eotrioals 1vt 
N: ifoihi to oG supplied by 11/s flimaILslm Salfl1 

o 1'Opo3a1 WaJ r'utt. d th oi; 

h$ 0.1), T4 	1)1.i'ibion L Jt,,±neor(Plt3ro1fl) nJ 
pjrQVed byh 	P, 	actttan o't 14019 	co1(l,L 

xie' ws p3.d or.'N/s ajmaisbu Sales 	eucr who 
sent two 	 ;1.)y,QL:p .dated 27e3.1 985 of 
Rs.27, 177,7l/-. u4d i(s 	,L1 	r€. pu .Lvoly vilo 
their 	/2 4n f3 c1Ld 27.34 1985 	'ihoso 
invoices wero put up by Shri 'f,Cc lhjpara to Shri 
O.D. Tyai, wrlo marked the file to Shri 	crhi, 
C11if Account Officer and. Internal 1'ior1ei3. tc1visor Q  
Shri J.K. 	,ointed out tha a the f±uaucla.L yeax 

Crdiflf in jW3t ,i couple ,of days, some Junior Eiitinei': 
o' 1ss.ston Yinoex's may be deputed to collect to 
stores 	' t 	supiio: aftei' stLsfyin himself of 
its s 	 conditions 	Shj.i. P-,34 AIAIAZIP occkn' 

his appcova. 'n 283,1 985 to i;no above p'oposal and 
lso approvci advance payment to be niae by a draf'; 

Acoordinly a sauc t:L on memo wai put up wii cli w ' a 
clearo b) 	t'i Jk Ghoi but Shri P.S. 	t: t::in did 
not sit'n either the sanction memo or the jioto oil 
rile0 

3. 	ftoi iie 	 tiano.. iL 	i' I 98)4-U5 	Skui 
ejara, A 	 uiu ior(Pltu1n1nG) 	j niu I tt 

fresh note 1.atizi tht it was the opioioo uf 1tio 
I officers thv the auality of aircoolers wos 

f 	 ri  	 e4 	ieneor 
th 	coolers 	

s;r"1 
may be purchased from opeu. ma 

uompGtv( 	 Whun this L)IOj)O5'.J 	- tj• ;' 
J ,K0 Glai, 	 1cai: 	0.1 t.(:'I1o: 	I 
purchas:in toe ciol3rs .f torn cpei  

Shri P 0 S 	a tan o1provd the su'jes Li.on  
Ghai for pue'cdse of c r i.rs from Open tIIO.'1 (I 	ti 
recorded thaL u  sI.uce t 	'u are 0111)' .Litnite.i  
and do spatoh o all reputed dei er 11)aoac tuer of. 
0 i..Ooo1ei'; a 

I 



As per Genertl Finanu±i 1(uJ.e-128(28),, where tbo 
estinutod oot of an ttrn WW 30(116  RS .00OO/ Qpo'i 
t undex' oystem have t 	uc ttclop t i 	lLi W i'VC' t 

limited tender 5yu 	 ,utoxtud t;u t1V4'U If 

\j\ 	the estirnaod cost ee di R.20,OL)0/ 	ubJo 
the conditions 	iec 	(cao.i'al ]'uLU1c' I 

_' iJ.e.-128(36) and 123(), 

on 1k.1 985 Shri 04). iy'a;. float?d toxider3 Icr 
supply of air-coolers ad issued the swue to t.1i 

firm 	i) N/s Show 3a1, RaJkot, (2) Biini.tt 
Reri€0Z'a)rS, Rakct,  () Satuiu. jlectrOflLC, 

Rajkot, (4) Shital ef.eratiOfl1  1aJ11, ot9 

V 	(5) Vadalia CorpA., 	ajiot, (6) Pcpula2: Agorc.Lo, 

Morvi and (7) DJ • crn., Nor 	mo lator Iwu 
firms of Morvi are. owned by Shri 00J. 1)aftr:L ui 
Iis wife Jyotiben )ftri, 

Tenders wore roce. d from N/s popular xi.e; 	;oI1c .  

1),J• 	 Ad Vr1ali, corporaU 011k OIl 

10,4.198 in az unt ondition. 	Those  
i 	re oponed on the IMO 4ay 	Ej  0  0 

oil O4.19I3 i1 

o pro.'encep of S/Siri O.D. Tya, T.( 	RAJI),"rit U1(I  

H.I, DalE 	(Juiior cocunt8 Offcor).. 	On Llio saiuc' 

day a comparetivo $ttQWt'1kt was prepared by t;lie 
dealing clerk showing ho rates 'luotod by tho purL it 

This 	atempnt ws szed by Shr:L T0O Rajpara and 

h subrüi$tod1 t Shri 0o D Tuai, Who in turn submitted 

he r4.4.i to Shri J 	Lhai without any 

1irL 

	

	Giai rem dce on the iile on 11 	93 to 

the eftecit that all th.je tenders wore not w,lL knowfl 
name and that tho dej L°. may be aieii Dy 

aUne toro Purchase CnindttOO 	pg. 	Though, 
the filewas marked to Telecom District Manager, 
Sb-ri P.S1 Rattan, iiuweer, did oot append his 
signature 01., tbu file. 

7 • H Ou 12,14195, I1r. J,. Ghai 1ijsolt preparod a note 
which readsa 'olkow6 and got it signed front all 
members of Store - Purchase ommittoo :- 

USPO met Oil 11..1985 and decided Chat 
since the brand uoting Lowest rate, 
i.e., Popular Aoncios, it is not well 
known brand whose 'juulity is ensured 
arid kn own" . 

VIt iis decided ±1 JT Ci±ef iccOurlts Officer, 1)jV±siouuJ 
Lirpr(Planhlifl() nd Lstantnineor(P1arrninc) 
will izpec4  a cooler v rking and chock its 
pérfoziance 	S/S,bri J.L. Ghai, O.L), Tyagi and T.C. 
"tjpaaa visited the premises of Unique 1etrader5, 
Lioncla Joad., Rajkot a4d inspected a COOl or 1 :LCI) %S 
fotuid!sats'actQry 	i'irial acceptance order was 
issudby$iri O.D. T gi in favour of' 'i/S Popular 
tony for supplying iLl. Nos, air-coolers. 2O fan 

- sizeLvide No. 52/Tonde'/VI/56 dated 12,4.19fl5., 

12 



I; 	 500/ - 	it 

t LiLt Ui the rat 	vi 	Juo/- oicit 0  

çj 

ea 'king C1UI3 J& ,  

:_,,,,tajiatiun eiiaros L?b • 7 ,'-
:1 

N/v hop",_r Agenayl Moryi wero not av"Obju W 
munWactui- air—coalerm and also worc n.u; thfl 

rnnuf:tct rex-  ti n&—conkorn.  
ONIM 'cc.t 	 d 'n Whi  

fIIiTI 	[ 	1WK the • : tj -  dL.f;&tJ. 12 0!t. 981, L 

	

S to deausit. 	 ocuri i y hovorr  

c ommeLcehv 	'---' Ft  P i'-LY i)it t5v 	 t 
dejosit 	t: -(OLi I 	W ne Coulers 5UM.1rd ) 
1 ±rn we -. • uwavex 	L(LfQf:LUX' 	 'y '.iH I,'(- 

tiVTir1 t 1L- ' TfflJ&) UO1M.I, 	F'tirt.:r,  
': 	c 	 : 	C! 	' 	 t: 	, 

1C)U/ 	t 	' 	[ -.• i' 	 • 

:I 

1.teci 	 )-$ to the ;IcLLzo of Y v 	0 

	

H1 QozVo , whlon C c-r1i 4'v • 	H: 

1 1 4 N' 4 . or H 	.QOu.! ova ui t 5 tUd b'utk ky tif 

r 	ies, Mo1w,  W04 :n.n' for Ru.4Fc1 
'J..e 	'...;- 	r.i.;i; U"K hauc-,- t:ti. &' 	1 in4Y 'AaV b, 

, 	'ise ±t;.r Q 	J?er1i.p3 .t 	as f6Cbod-CJ 
to 	ye 	!' -) ru'- : 	. 	 ' 101'? I  

In 	the I"' "' 	 H, thiI O.J. : 	, 	C1crfl,uL 

;!U.I1ee 	1i.-LL)Jir) 
 

in (OJ.ittSJ:,'' w1v 	 P.S. 
Voh : i n Ld IH'r 	r(I,co ; 	tI.  st;i -:i;j 1Th:. 	 :fce 4 
Sbi.. j 	i 'i. 	Qhj or acconA bs J, 

	

'in:iet. -Jv -nt: Rud 	 jjt. : 

:.''i 	) 	;t: 	;i 	:rjc 	 r. - 

	

cot: Pbuoud oiUiuitl p -  .1 	- 
'ci 	k-':v uu U onJ. t Lou 

14 	-n-'. 'urd -:Lir-000iors from opon 	0: 
'quyKaOnc I II 	:' : i— o o.1 C' - - 

ntake L -ju,i u auahoilaW do tjcr un u. - 
cont ;"ti - 	1't'i'n 	'w 	 ci'ort1i. 	1 
Jci- ttnh 	 lthCl 	- o . 

	

Llj)LH. 	• 	 • 

COXtE-p' 	t. Y 'IxIl.O.i.. Ctfl te LAO'.IY Vt( iI)'1' 

10 	1'lius 0 	whc-e wcuws .il'.l O.D. Tyi Abodthy '  

- 

Ltll;eLrithi. 	LL;tod Awk t. (jf-, 	n to 	ty WK 

C t 	.1 IQ 	,WEXpr L1fl4 	 o.L 	 • ' t - :, ic• I .si:'r 

C he i: ei- 	.raw.iJiL WC  e 	(1 ) (:L) 	 .ixtcI (111) -- 
(HLVi.t SE '' (:LI 	 . 	.2i]1CS. 	19/ 



Annexure 

List of documents by which article of charge framed 
against Shri Q.u. Tyaoi, Divisional Enqlieer (Peanuius) 
oficeof the Telecom District Manaaer, Rajkot and 

proposed to be sustained. 
... •.. . 

I. 	Counterfoil of P&T Deoartment Cheque Book No. 

006807 counterfoil No . G.68o601  to  G.687nfl. 

F.No. .431/FFP_84._85 containina A pages of Note 

Sh-t and SIc 1 to 14 showina correspondence 

reaardinq purchase of air—coolers. 

The file No. S. 15/I' containing Note Sheet 1 to 38 

and serials I to 104 showing correspondence of Air 

Cdjtj ners. 

5.2/Tender/VI containinc Note Shetg I to 31 and 

serials showing the name of the tenderer nd 

specification of :irCoolers. 

Original Bill No. 2315 dated 22.4.1986 from M/s. 

Popular Aqency (
Is 

	

	
India), ;-,Aorvi voucher No.490 

dated 25.4.1985 and inspection report showing the 

bills suhnitted by the party and inspection 

carried out by the dartmental officers. 

One ordinary outward register of TUA Rajkot office 

with effect from 14.9.1984 to 24.4.1985. 

Tender register of construction section, office 

of TU,.4 Rajkot showing tenders received from parties. 

i 
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tjs4it 
-lTThF 

D 	ARri:. NT OF ThJSO W)!UWIC1TIONs 

£itJL TAR 2JLAWL 
;si a 

tiE V 1)iLM1 1 i) 001 

Datod te 

	

w 	f. !' D U t 

Thi Preeid.4t p---P:2ov#& to  &&VQ .0 i tiizy o1 	aint hvi Cii ZIutt Dyj1  Tal1.eoi I)iut 	t Ziascr, R*JIQt u*de .t• 1 .  • she ccs(cc&) Puten 19 	The uUbstt05 of the J'tttj.0 Of 	'u,.t Or luisUokaviour in rospqpt or viajeb the L&SuirT is prop 	 hild is e•t •t 	the e*01*.04 mtsto, 	t 	 ? 	 A $taitet ,f the ipies e 	te 	ut o' 	 Am •upp.z't at A.rU.e u 	L 040,04, 	 A 4,t of dur4$ y whi 	4 I ijtit f vit*.me,& *Y 'whon p  the Atjct,i  

	

of (b.. 	'ops 	io b e 5ut..Jaed 4 'e &1; .4O!e4 (A**.,, I7 * LY

GE 	

), 

	

DuSt 	Is (U.z'5ttd to subijt wi.tkj* 10 days of the r,.eipt Of tki m  Y-morimidum * wz'ctttea •tat3sgt of hi& def,as.zd s.lsi to 	4e wkotker he desires to be ked in  

is i*Lis. 	a A u..tzy 'Li. be kel.t oi- .z* xspoQt- Jf tkosc wrt;w.Li,u. 	as are not "Quld# therefor,, e:t1 cdit r deay each 84icla of 

Shri an  Butt 'j-j i further iAf ormed tha; i aot ilit his 	 nt ; 	 s kefo-. tk. 
does 

date •p5aifiod t.s p: 	 r oe ztof 	pea' In per, biter. the IRtuL2i* 	rity or thei 	2ajj • refuses te *00ply,  with tbe 	 of luit *4 of the CcS Ru 

	

	 (CCA) ls, 1,5 or tb.s 
th, said Rule, tb, 	 iisuei Is pureuazoe of 

	

I 	iai ri* Luthority ay held agaiut ki •1p&rtc. 

50 	A;*tj 	t" *s As.tt, 	.s Z t 	 to Rule z. 

	

he 0CS(ce 	*1 	1$4 	iex• 	no ljoyermnext ssrant ha.U. 	Ui I't to'9r'A4ar 	'aJ or #utica izt&ea 	tt bt-  UO ar suaj 	 ; kit it.r.sts in 	of sattere portajnj to kj* soZvi,e uzdix' the cex'*5 	tt say repreentatjg is retejv.j 0A hIj behalf ifi'o 	 rsoz in respect of any saa*er d.aalt with in tiese 	adi* 	it Viii. be prseg t Uri ft fttt TyJi i 	Art 	 4'epresettaj0 and that it ku b.L"b,% Mat1 tLAstgn,ae 	"tion will be take* hin oz' irjo1' , o! 	•i the ils 194 

ontd0  ....2/u" 



or tkts X..1Ldi;il shall ba &srit•wledgsd. 

By ord.r and i tka asae of th. Preide3t 

DIflclroR(TK) 

i4 
DAtt T)r*i. 

Tol000m Distri.t Xagineer 
Ra4$.t 

(Th'ouio ••*o oU gsaar T.1... 5  Ahi.idabwd, 



*1 
StMtj vfartjcj,01' ckaz 	framed *Cajt Sin Om Dutt Tyaj, Teloc Rajkot 	 District 

ARUCLx 

 

2'4t io e 	8knj. a 1t Dyag., viii. a D.,1 	ot azd 	
&s Director Te4eoo*, R*Jkot 	

te period tr. £prU, 198 to 
tie foilowj •erj• 

e ZaeOd kistiajai 'pvv i t0 Latt.1 •f purciae of. Operatjo. C*aj 5  fz Ra 72,420/.. aa.d pdj 	ottk R.a 

ie p*rek.d tMo said cbj2.5 at aai zato there 	oauai jLg  
104 to  the Department to te ezt of 

le 	urciaeed 	atai 1' a*s Vox tk Rz 	 from  M 	 , Al*o, Pit Ltd, taeelabad wjtAø t •bseryja 
Vre al. l cribed  uzused azd tius ke izourred wasyi*tefj pead.jture 0  

Thus, b)r Mis tbey0 ACts may. *iscufuct 	, Sin 	Tyaj cojt , failed to aiat.j a.o j j0  t.g 	
lack Of doyetj.* to duty d az s.o

i*
t. 1* a maNuer 'hick is erva 	•eiitrayeaj 	Rut. !(1 (j)

of a  
) 	(Li) aa CC(cadu.t) Rules, 19, 

Jy 'den an 1_8 t 0  same of tie Pr.sjdet4 

p i / 

(R. )t ZWthER 

to',1  

H 



Stateaut ot 14i&ti 	ofsLisconduct or mioIeayjour in tQpv,"rt of tha 	L,j.i' 
ehaige fzaei aa*st 6Mri on butt Tysgi, 
Tol.coa District Znrizeer, RaJk.t, 

1. 	Skxi On Dutt Tya,L was efficiatiag as Director 
•el•coa, Rajk.t 	.-±ag the woths from AprU, 
1986 tsAugt, 1 • 	I.)espit.the fact that 

4t* 	40 DjLro*t*r  
was ptu'ely te*pozi; f.ra short spell, he issued 
a letter N., 659/11/114 dateiUS ,T9I to 
Dii.io*l £zgieora, AMreli, XkuJ lp Jaaaagar said 
Ju.*agadh etatir. that it was prep.ued t. place an 
rer for supply at Telephoae Operator chair, with 

R.t.uL..W..d 1urr. 1.tur*0  R.ajkot aiLd askect thez 
to sea.d their r'u.ir)e.*t acc.epaLied sy a 
aoz-av.4.labilit> so; itjcate from the Ceatra.t 
Store. Dpet aa p: iui.a of fuad. iz ea.e As 
uhite were purchcd loally. 	OtJy Iiyii.*al 
1igi*eera, Jailaagar 4jLd Anweli ee*t their 
ro%uir.steat Yida 	ir letter No, 11'.2/QeJ. dated 

	

1 9 	aa4 N' S.2/Coz'respeagezc e/III/5.87/91. 
dted 2 09860 	e DEl Js&nga plced 
reat for 15 high type aSd 25 low type 

	

rat. 	 The Divjajaaj Egiaeer. •AAxeli 
sOat tie r irernest for 50 bigt type amd 57 low 
iype operator c*aL.s. •J_., 

Shri on Dutt lytgi ix his aeto tated 10198 lLade 
a* obseryatica o* the file No, $59/I1 tkit there 
JAUA been a coaeictt ooaplaint from the •peratng 	\ etaff for not provdi*g/eai*taj*.j*g CoovA •peraor 
biirs ia o trwc as well as local maaua]. ezckazgea. 

Re further recoi iioQ that the •peiater chair. 
*vajlabje in the stares 0.09t at A.hmedabai wore not 
durible and that tbc stock tf tie chairs .xamja*g 
by Livijozal Exciaeorp  Jaanagar in per.,x siow*d 
that these chair. were not at all suitable for the 
work they are moaaz for, Re, therefore. decid*d to 
purchase good tolepko*e operator chairs available 
at old rates fixed p abo;tt t] .e rozs bao- 

8.ri an Du 	Aaced order fr supply of 138 
t!1øphz •pr chairs at the rate of Rs 0525/ 
ac with N/* KetWoo F r'Ituro##  RaJk.t, This 
or4r was w.rth k.. 	,kZo/., As per pars 4(A) 
of SCk.&ul,s.ii of Fi*a.zeia,l Powers of Pjt Oxioers, 
Road of the Circle as well a. Director Toiccee was 
oap)w,reg to mae oaai purchase of stooked items 
upto tho 144t of 	 at a tims,, 

etatd,••  ,..2/ 



4 

The 1eat.iJ, 	Tel,. 	£zed 	tide 
1te' NCO •el/ki

J-i 
	dat4 4.111985 .4 

tj.ia$od o. Jkll Divisicq LRgimeerw !a Gujarat 
Circl 'tt zcte oo*t 	had been et.cad L*te 
with ri,. .pa Siagineeriag Works, Akwodalpad for 

f )pertor shairs and 4ther a'1.turr , 
As per this rate •otract wbi.oh was valid from 
101110198 to 	 the c.st of oporetez' 
chair. Was Ra.380/.. each, Shri oft Dutt T)raL 
bswov.r k44 placed  order' for si*ilar chairs at 
the rat. .' 	52/. with K/s 	 Yiuitue R&Jkot 	Th4o tke D.paxlreent had to i*our extra 
zpuditure 4X Ra.20,I10/.  for purchase of 18 
p'erat.z chairs1  

Skri On Dutt Dyagj isie4 a *otie* iuvitiag tenter vido N., 0/IX/117 dated  29t5,1986 for pux'cks. 
at 20 p.d.otal type air circu.iat,n. (faa.) for all 
his Divisioa, In respea.o to the aboyc said 

ly two 	óffer vero 	%& up t. T 	last 	f.r rc.ipt •' eft4rs we tkerctor. 	1sded up tc,11, 194 & 	an 
adyertjs.zt to that effect was givaz * Fu.lck1, 
a*d Ties Of Idi* •te. In r6b,*50 to the retorred s-4 boy1 total fotu' offers wz'e reeived, kri ON !:tt Tysgi apprued the rate t*ot.d sy 
N/s Al.e''r4 Vvto, Ltd, 1kedzbad, wk the 
*t 	;iy x'ekttirezm,t of -air •irculatr, divjjo*wj ,  

Liu 	 I 

' I 

The tua*Lii7 was, howovex, to be rechecked *d 
coa.fire4. k the co*c*jrJIed DiViaio,a]. E*giaeera• 
t order was accordj,jy plao*d an N/s Almo*ard 1>vt 
Lt4,, AAsiedab4. PayLe*t for t*e supply,  was to-  be áadè by the 40s"rRoddjyjsjo&a after testixkC  the quality C13, P'r.igkt charges were also to be paid 
by the •oaaitaee d.ivisi.*. Az order Ji.. 

at*si 1107.1984 	 for spp1y . 35 	 at the rate OFRso  2173,3/.. 
Fkm I'izv supp1.e41 the air 	 as per tke orders to the AasreU., 

Rk*J, Juj and 	Diyij0*s and also seat 
the bill.. for peyie*t5  Jow4yer, due to 
*eaay iility 

 
Of f,ds, payeat for the supply 

bu aade by the coUig*e divisiiz., As 
per 	9(A)  

If bckedule..,II Of riKax.. ial  Powers rZ MT 'tt--, Tiret.r Teec.a •a, ake l.ce.J.. 
puta ap to the liait  of Re.5G5t4e/ t one tia* a3r as such h 	 !ic fiaa,cjaj power is 
pux1a, ef air circulators at.., 



3m3  ,-,-- 

'L 

The tender5 a 	z,,quireO to be scruti*.ied A4J. 

procceaseg by ti' Store F 	ae Coutmittee as 
per the i.stru3 	cout,aaed izi letter We, 
SP.i./RLa/t1 d3at 	2119& 1 	The stores 
uroMase .utuitoo, for Rajkot e.rea •.utprieed 

of D est.i Pol, Rajkot, 1ET 0  Rajkot &*d 
DT, 	Sure jr draxnz P.', SM.ri Out Dutt Tyagi 
k.feYer, aealt, evorytkiwZ at hi. •wz level, 
*pprevsd the tadr aLd placed the order ii& 
vi.,latj,R of the zeri1e*prooedu.r., 

Thus, b)r his at; - Lots, Shri On Dut t 1'yati 
coutitted lraYe c.s oo*duct, failed to utaiuttaiz 
ebeolute A 	 OX  '&7k 	&Ay ei:ited l&O)C of 
to duty ad ' .d 	a 	or vbiok s z'zbcGaiag 
of a sevelAwt. 4  J4 	thtr'eby- c.*trea&t 
RIL1O 3(i)(i), 	ard (iii) or GCS(3.iduot) 
ih.,leffi t  1964, 

'I 

7,, 



i. 	•t? 
- 	j 1. 

j 	 iU 	.ViJi 

IpJ, 

ic r I 
E,0L 

c 	LI 

ii aJ * 	4ff v 

r 
LIlY 

lI I 
L 

2U 	11UI 	tU1 	LIrlüLIL 

)T.mtD.on 

w1L0uit 
 

[i 
J 	 it 

(Ii 

4 
Jy 	U11 	flLi'1 	.: 

17 

q1aJJ 	ncUrfl' 

L1 	urJr 	an 	uc  
u 

doct 	r 
cI1i3J 

lIly 	 fl 	LII 

A 	Di r c Lor 	I 	.jlIl 	•) 

ULI J 	:L :i 	Ci 	c 1 	, 	ft1tlh 	1 

7 	
.D4 lflfl 

tcr ccrIC 

it 1 L 	1 	L 	. I 	..i u 

tfl3i)i 	Li ti 	
,J(L1Lh1't : U)LUL 

r 
 

T 	
II 	I 	 L' 	i()P1 	t 	U 

E 
 

c. 

CC4 
I 	C 



( L L L L C C L 
H H —1 H —3 

U) U) U) U) U) (j) (f) Cl) 

00 00000 0 C) 0000000 
00 	0000 0 03000000' C) 
0\ 0' 0' 1 0' 0' 0' 0' - 0' 4 0\ 4 (J\ - - 
01 	 CU 	 3 -1 4 -J ----i 4 C) -4 
0 '0 COO 	0' 01 	 0' U) 01 N) U) 

3J w C) U) < tctU) C) w 2: U) 	 O C) 
Cu o cv c c -• • ---< l< 	ci P. 	C cv T 

wo a, 0 	O 	-' 	 cv Ci 	 d (D 
- 	a 	-+- 	co 	CD 	Ci Q 	j 	) 	a) 	 Cl) 	(I) 

	

H cv cv 	-< 	 0. -< a) 71; 0 ii) J 
ctC ( 	• 	 cv 	 D j-  cv 
r'i 	 9.Ci 	F1 	 0 	cc, 	CL 

(ii 	CD 	C 	.N 	(ii 	}.J. 	U) 	LJ. 	() 	) 	1 
CD 	1 < E3 •- 7c 	 • 

(I) 1 	0 H. (I) CI) 	C U) U) Ci c -11 

Cii CD 	 (I) (I) 	 C - ol U) CD 
0. 	 • 0 	 cv o-  a. -< 	• 

'-< 	CD 	r1- 	 - 
Ci CD 	 C W 	 3 	 ,c 	• 

0 	UI 	 (I) 	i-j 	• 

	

a, 	 <cii 

	

bj 	CI) 	 • 
U) 	 • 	 C 

a) 
C) 	 0() N) F- 	F-i  N) 	 00 C) 	 .:) i- 
- 	01\ (3' 	01 4 	 01 O (310 01 - (31 

p C) C) 	OOC) 	 0000 k- )- 
NJ -4 U '-0 -4 i- 1'.) 0\ C)p. CX) i-. '0 C) 0 

(31 	01 - 	U) (31 (-T 01 4 	C,) (31 U) (31 U) 01 ()I co 
NJ NJ 01  -Pb ON NJ 4 NJ U) NJ . (31 N) 

0 0 0 0 C) 0 3 0 3
Go  

	i- 
0) (31 '0 CX) 0) 0) 0' F- 00 (3) 0) i—i  CO ns 
C) 0 0 -0 C) 0 C)0 0 3 0 0 0 0 3 

01 	F- 	F-- 	4 
- 	-4 - 	0' - -4 - -4 0' -I 0' -10' - co 0' 

'C NJ '-C) 	'.0 C) N.) 

0 0 0 0 0 0 0 
o a 3 0 0 0 0 

F- 
0 0 0 C) C) 0 0 
'.0 CX) -4 0\ 0 - Ci) 

C) C) 0 0 C) C) 0 0 
0 0 3 0 C) 0 0 0 

1--' 00000 

c)O z' U) 

• 
I hi U) F-hF-i. 

CD CD oO 
0 hi 
cl- c-F F- 

C L. L L 

U) U) U) (1) U U w 

F- 
01 (31 (31 01 (31 0' (31 
3 9 3 3  0 0 :3 

(3) CD CO CO CD CO 0) 
N.) NJ N.) NJ  

C) C) — C) C) (D C) 

CO CC) -1 CX) (3) CX) CD 
U) U) 0'  

C) 

(31 01 01 Ui (31  
0 0 1) C) 1) 0 C) C) 

0' 
CO CO 0) CD 0) CD (3) CJ) 
N-) NJ N) N.) NJ NJ  

F--' 0 i— C)  



00000000000 C) 0 C) 000000 
C) C) C) C) C) C) 0 0 0 0 0 0 0 0 3 C) C) C) 0 C) 
c\ '-4 C\ '-4 O\ - Q\ -4 Q\  -4 O\ CY\ CY' ON CI\ 0' 0' 0' 0' 0' 
0" 0 0' '0 0' \C) Q\ '-C) 0\ CO 31 31 Ul 31 31 31 01 	31 (31 

N) N) H H 0 0 '-0 \D CD 	 0' 01 1 Ca) CD N) H 
Ca) 

C) w(3 ' 	 w Z 	 <, C) 	2 C)> 	U) ri 
Di 	Cl) Cli 	Ci 	Ci 	0 	0) 	CD 	C) 	Cli 	0 	< 	 0 

-o 110 	 ri- 	Cli 	Di 	L-. 	 (f) 	j 	73 	((3 	tO 	(1) 	Di 	Di 	- 	Ci 
+ r r o (j o -o a- 	 +  

Di 	 U) < Di 	 3- CD Cli ol 
C) 1 t+ 	 :3 	Di 	 0 '-' 	CD 	3 Ci  P. 

-c • 	 ti w II "0 	;zi i- 	CL) W (/) Di r 
i 	C) 1> ci 	 Cli 	 CD W 	 3- 	 Cli Di 
rn • 	 00 	 CD Cfl 	C 	-• P. hj CL) 	Di -• 
3 	- ci Y 0 Di i-' 	• 	 CD 	 Ci CD  

0) 0 	a w 	0 Cu 	j La. 
C) • 	 c+ 0 II • 	 • 	3 (D 	U) 
0 (-) 	Ci) > 	 0 H 	3 	< CD  
Di • C C) 0 Di 	 Ci 	 • D 	ii a. • 

C —CL '--u 	.- 	C) 

	

Di 	 • 	3 
Di 	 I—' 	Cl) 	C) 	 I-i 	 (l) 	co 

C) 1 '- 	 • 
S 

i- N) N) 
) H I- 0' 0 Lfl C) '-0 H U) H CD 

1) H C) U H 0 Q C) 0 0 0 C) 0 0 H 0 0 3 H 
N) —J H CX) CO H -4 U) CO 	N) 0 —4 —4 H 

U) (J1Ca) 01 U) 	U) (31 Co 31 01 (31 31 (31 31 0' U) 31 CJ1 
CO U) U) - — N) CO 4 U' 31 (5' 0\ 0 01 0\ 4 03 H 01 

(31 

C) C) C) 	3 	C) -j C) 03 HO(D C) 	30 
('l 	(-1  .0 310 (31 	31 0 CD CD CD 01 CX) CO 0) 	CO '-C) 

C) 'JO C) C) 	000000 C) 00 	00 
N) 31 N) 	N) 	N) 	H H H H H H H 	H N) N)  

C) 
0 

0 
H 

0 
H 

3 
H 

3 
H 

C') 
H 

C) 
H 

0 
H 

0 
H 

30333:30000000090(D 
0 
H 

o 
H 

C) 
H 

C) 
H 

0 
H 

C) 
H 

C) 
H 

0 
H 

0 
H 

C) 
H 

30 
0 
H 

4 

H 

H 	—4 
ir H cc H >4-i  

H 	U) to (A) U) (I) Cl) U) (I) U) (? £1) U) U) (l) U) U) 
Cl) 

cc 	cc 	to 

C) H C) H C) H H H H H H H H H H H H H H H 01 H 3 H 01 Ui 01 01 01 Ui 01 01 (31 01 01 31 (31 01 
C) C) C) C) 0 C) 3 C) C) C) -C) 0 0 C) C) 0 0 0 0 

—4 CO -4 CD CD 0) CD CO CO CD CO CD CD 03 co CO CX) 
N) N) N) N) N) N) N) N) N) N) N) N) N) N) N) N) N) N) N) 

N) 

O H C) 	C) F- C) H 0 H C) C) 3 3 0 C) C) i— C) 0 
N)  
CC) - 0) - 0) -4 0) -4 0) -4 co CD CC) 0) CD CO co -4 CX) 

CI U) 0\ U) ON U) CD U) 0' U) (i) U) U) U) U) U) 0' U) U) 



00 C) C) C) C) 0000 C) DC) C) 0 C) 0 
0 3 C) C) C) C) 0 0 0 0 0 0 0 0 C) C) C) 
Q\ 0) O' 0\ 0) -'4 0' - 0' O\ C)' -4 0\ 0' -4 ON -3 
-4 0 -4 —40 '0 4 C) -4 0\ C)' \O 0' 01 'O •j' O 
4 F- U) 	0 O - CD C) 'O CD -4 -4 C)' 01 01 J 

(1) 	W C) () 2 	U 1 0> 	c 0) CD 	-' -J. 0) 	 U) 	OW U)  
(I) 	c+ 	) 	cri 	U) 	Cl' 	LO 	F- 	J' + 	+ 	Fl  

H. 	 C c+ 0 J 	 W' Ci c 0 0 U)C) ($1 
CU ZJ' U) CL ci) Cr) a, 3LJ. () 3 	(0 	Di U) U) CC) F- 	F- t- s 	i-j u r o 	 CL Li. 0 	U) 	U) L. . 	 U) 

-o r 	iC c/ P. C)' P. U) CO '1 	 • 	 CO L. 	 $' (+ 0) 	 Z (D G) 	 CD 	C)' 	II 	J' 	• 
0 	< U) -- 	 ' 	 CD co -< 	 Cl U) H' 	0 2 0 './ J U) 	 J 0 	 CD (D 0 - 	

'-' 0 ci) 0 & 	a. - 	 0 U) 3 	 Cl) 2 
U) 	 U) 

CL 	 H 
11 U) 

0F- N) U) C) C) C 	C)  -.4 CD 	C) U. ON C)' UI F- 0 C) 3 F-DO C) C) C) 0 
N) U) - N) H' U) 0 N) CO 0' (3 	U) 01 U) CR 01 co U) 01 co 4S. 01 01 U) 01 01 (A (-P U) 

- - U) Ji co ON 4 01 -.4 	- 	 F- U) C)' U C) 01 

C) DC) 00 	0C) F-C) 	-' C) b-' H' F- N) 
01 CD 'C) oi -'4 	01 U) 01 - UI N-) )1 - F-' 01 0' 0 C) 000 	C) 000 C) 00030 0 

0' N) N) -3 	N) Ui N) UI N) 01 N) 01 0\ 01 
--.1 0\ -3 --i 0' 	-J 0' - -4 -4 O- -4 -4 O\ -1 0' '0 01 'C) (3 CR 	'-C.) 01 \.0 \0 O 01 '-C) 'C)  

U) 
0 0(D0000000C) 30000 0 
O 0 C) 0 0 C) 3 0 C) 0 C) 	3 C) C) C) C) 0 

F- 
- 	4 	- 	 - 	-P~l 	4 	- .4 01 CR 4 U) N-) F-' C) '-C) CO -1 0' CR 4. CA) N) F- - 

	

i 	 H 	 H H H H H H rr H H H H H H H H Cr) H H 
U) 	 U) LQ U) CD CD U) (11) U) U) CD 	(I) U) 

	

cr 	 u 

Cil  
F- 01 01 01 01 F-' 01 01 01 (fl 01 (-1 01 01 F- 01 01 

C) 0 C) 0 0 0 0 C) 0 C) 0 0 C) 0 C) 0 
Ir— F- F- F- F- U) F- F- F- F- F- F- F- F- U) F- F-CX) CD CO CO CO - 0) 0) 0) CD CO CO CO 0) -4 03 CD 
N) N) N) N) N-) N) N) N)N.) N-) N) N-) N-) N) N-) N) N) 

3 0 C)  
(i  -4 CO CX) 0) -4 CD 0)  0' CA) U) 0' 0' U) 0' U) U) U) 0' CA) U) C)' U) 0' 



S 
	

Ll 

0 0000 

- 

000 C) 00000 0000 0 0 000 000 C) 000 03 03 00 ON O Q\ ON O\ O\ Q\ 01 01 0' 	0\ ON Co O\ O\ 00 
1-0 cx o w w Oo CD Co co co co -.i 	- —. 0 .-.i —. 0 (D \C) co 4 ON 01 U) N.) F- 0 0 	Cl) -.3 U) 0\ 01 

Tjw L4ç) Co > 	I .í> (1) H < H WH. .0 c CD : H- C 11 < -' H1 H < :3 Cu 	Cu- U) c+ 0.. -s. 0) '-Q) CD . 	t)) Co H. ii 3 (1) (1) LC) 	2 0) (1) 0 '0 Qir fl:3 ° 0) o.. 	(+< 11 Q) - 	CD 0) O. P. 0i - CL -1 W 0) 0 Cu  
) 0) CD 0) 1!) 0.) 0) C)  L. 4. : a' Fj 3 	c: F- L i (D (1 () d 0) i- :3 0) 0) 00 0) 0) 0) 0) C 	CL .Q CD 0 C C 	CD J 0i (l) U) I-, Al 0) rI- 	Cr, U) VJ I— j Cli (f) 7c :3 CD 4-  • J C U) CD 3 F- C 0) (Ii 73 Cli 

- 

o F- 01 '.0 00 — 0 0 C) 0 ON X- --4 U) C) Co C) N.) OCJU) C) U) 0'. () -3 w 0'01 U) CPU' U) C.) Co N.) -'C)\ ON 01 --3 010  

o 0 0 F- 00 00030300 c. - 0 w 01 
0 00 

U r'' 
00 

Qi 
0 

0'. 
C) 

01 01 01 Lii 	01 Qi 0 N) 01 0 O 3000000 000 
F- NJ -J F- N3N.) N.) N) N.) N) N.) N) 	N) N) 4 N) N.) -4 -J CD Co -41 -J -.3 -3 -.1 -3 -4 	-3 -1 ON -3 -4 
'.0 '0 0 0 '.0 '0 '.0 '.0 '.0 '.0 0 '-C) 	'.0 'C) 01 '-0 'C) 0' 

- 0 0000 033000000 000 0 0 C) C) C) 0 C) C) 0 C) C) C) C) 0 C) C) 0 
F- F- 01 0' 0'. 0'. 0'. 01 01 01 01 01 Ui 0' 0' 01 U) N)  4-C) 'C) Cl) -1 0'. 0' 01 - '0 4 U) ND F- C) 

U4  L4  Ci U4 LA U4  
H 

U 
H 

U4 
-1 

U4 
H 

L.4  
H 

U 
-1 
(I) 

U4  
H 
Cl) 

U4  
H 
(I) 

U4  
H 
Co 

L 
H 
(') 

U4  
H 
Co 

U 
H 

\ 0 
co 
0 
--.1 
Co 
N) 

0) 
0 
-J 
0) 
N) 

CO 
-.1 
CD 
NJ 

0003 
UI 
i--. CD 
N) 

01 
F- 
0) 
N) 

01 

F- 
Co 
N-) 

Cii 
00 
0) 

0 
N) 0) 
N.) 

(Ji 
C) 
N) 0) 
N) 

01 
0 
N.) CD 
N-) 

01 
DC) 
N) 0) 

O 

01 
N) Cl) 
N.) 

01 

CD 
N) 

003 
01 

CO 
N) 

01 

Co 
N) 

01 

00 
N.) 

000 
01 

CO 
N) 

F-
Ci) 
I- 
CO 
N) 

0 
CD 
C.) 

0.) 
C.) 

-3 
Co 
4N. 

F- 
co 
U) 

N) Co 
Co 

NJ 0) 
U) 

N.) 0) 
U) 

NJ CD 
Co 

N) C)) 
C.) 

N) CD 
Co 

NJ CD 
C.) 

0000000 
N) CX) 
C) 

N) CX) 
U) 

N.) 0) 
C.) 

F- 
-J 
0'. 

00 
N) CD 
(j) 

N.) CO 
U) 

0 
-3 
0'. 



00003 0000000 00 0 
0 
300 

0 0 0 0 0 0 C) 1) C) C) C) C) C) 0 0 0 C) 
-4 .-.J -4 --i -4 -4 -.1 -4 -.3 O\ ON CN ON ON 0' 0' 0' 0' 
0 0000 0000 '0 0 '0 '0 0 '.0 '.0 '0 '.0 
CD -4 0' 01 4 U.) N) H 0 '0 CD -1 0' 01 (.) 

2 w to 7'. 0 > H 
0) 

0 o 0 
C 

D 
—o 

0 
w 
OJ w 

- 
U) J 

w 
0) 

77, 
o c 0) C u 0) 

3w 0) c+ U) 
1 CL Cl) ) 0 ra . d- Q) '0 n 
a) r CL U) r+ Fl Co 7 CL -M co 3 -'. .-< 0 

P. C W 0) Cu C) o -i CD 
(J 

—,,-< 
U)0 

Cl) 0) 

'0 )X) j 
a) :3_ 0 0) - -i 0) 

0 -' -i C) (.4. Cii co 

< 3 C) < CD 
w 

B 
3 L < CD  

0 i 0 CD (D to CU (D  
CL Ct. 1 • '.0 C) 

0) 
C) 

.---- 
0.) 0 C) U) 

3 

0 
:3 

0 
& 7 a) (j 

3 • 3 • o • C-) 

3 
N) 0 

(Ji Q -0 00 o 
0 o0000 00 uO 

'-C)  
co () 0' 0' F- C) N) N3 F- 01 C) 0'. 
In Ui Ui Ui 01 01 01 (Ji  Ui (31 Ui (Ji (Ji 

O\ -.4 0' ON N-.) .' Cji (Ji -4 N-) CO U) -4 Ci) 

0 0 .- - C) 

3 0 

C) 

C) 

3 

03 

C) 

03 00 i- 000000 0 

0) CX) 03 0) Cx) C)) CO 
-4 	(3\ 
CO 	CX) 0) 

}_. 
CD 

I-. 
-4 

(_ 
-3 

01 (- 

3 C) C) i- 300 (.- C) C) '.0 '.00'. 

0 0 0 0 0 :3 0 0(D 0 C) C) C) 0 0 0 
0 0 3 :3 C) C) C) (0 1OC) (0 C) C) 0 C) 0 0 

4-1 4 .4 -4 4 0' Ui (31 ON 
CX) - 0 -0 CO -.] O\ (_p 0 '0 CC  

L L L. L L1  L4 L (- C ( L ( L L 
( - H H H H H H H H H H H H H H H -4 
H co U) U) U) (1) Cl) U) (1) (1) U) U) U) U) U) Cl) (.1) 0) 
U) 

00000 000000(D 30 0 00 
\ 0 0) CX) Cx) i- c Co 0) -4 0) 0) CD CD 01 CO co 0) co 

co f- (.- F- N) - 300(D 000 00 0 00 
N.)  

0) CX) Ci) 0) CX) 0) CD 0) CX) CD CO co co co 0) CD 
U) Ci) U) Ci) N) N) N) N) N) N.) N) NJ N) N) N) N) 

CO 



o 0 0 0 C) 0 0 3 0 0 3 (D 0 0 0 0 0 
a . :j 0 0 ) 0 0 3 0 0 0 0 C) 0 3 0 

4 UN  
N) N) rC)  

0) If) N) t- 3 	G\ 01 N) 4 If) N) - 0 \Q 

c; 	 H 3  
.11 c Ci) • J Y 	 Cu -I. a) C') 0 .-'. ci., Cu 	0 

i-'. •-o 	 0 0 < 0 	 D (I) < D 0 (11 CD 
0 c+ i y B H• H (I) '3 	c+ 

1) o  
(/) 	0) 	CD 

;:,u 	:i> 	 Cu 	 Ci 	 -1- 	0 	 cj 
Ci ti -i '-u  X 	u 	 o o 
Cli LV c c Cu 	 • CL 	 B 	Cu t3 

() e+ P. 	 -1 C a) 0 J) 	 Z)' Cu 	:- H• 
CD 	 Oh 	 2 Ifj 	0 0. Cu • (C Cl) 	 (1) o 

	

H II • 	2 	3 	1 C) C 	0 (D 0) 	 Cl) 	 H 	C')  
3 	 • 	CD 	I-I 	H• 	 (I)  

	

< 	(I) 	• 	 C' 	0 	0. 	i 	Cu 
3 o 	Z 

Cu 	 Cu 	 0 

CD 
If) C) N) N) 	0 N) ' 	 C)) 0 N)  0 	CX) - N) 0 I-' 01 CX) U' 0' i- 	'-0 C)  3 C) 	D 0 30 C) 000 '3 	 C) i- 	00 'C) 	'3 0 -3 CX) 	(-T O\ If) \0 CO i-.- 	If) N) N) CX) - 
01 If) 01 0' 01 01 ()1 U' 31 01 (ji If) U U' 0' lil 0 01 - 	 If) 01 NJ 01 N) -i 31 0' N) N) }- 01 U' 01 If) , 

:3 3 0 

0003000 

- 0 o 

000 

- 

0 
31 
1 

a) 
0C3 

CO CX) C)) 1)) 
000000 

()) CO CO CO C:) CO 
00 

CO Cl) 
0000 

CD CO 
}- 
CD 

a' 

O 
0 0 0 0 3 0 

0003000300000 
3 3 0 0 0 3 0 C) 

0 
0 3 

0 
3 

0 
0 

F- 
\0 

i—a 
'.0 CC) 

I_. 
CO 

I- 
CX) CD CO 

Ir— 
CD 

U 0' - C)) N) - 0 '-C) 0) -3 Q\ 01 

H 
CD 
i) 

H 
Ii) 

H 
If) 

H 
0-4,  

H 
(I) 

H 
(J) 

H H H H H H H H H H 
(j) (I) Cl) Ci) (1) Cl) (/) If) If) If) 

a) CO 

0 0 0 3 0 3 C) 0 0 C) 0 C) 0 C) 0 0 C) I-' C)) CO CO 0) CO CO CD CD 0) - co 0) CD 0) CD CO 
0 F-a  -' F-' F- I--' F-' F--' F--- -' C)  (-&) N-) N) N) N) N-) C'-) N) N) If) N) N) N) N)  CD CI) CO CO 0) 0) 0) CO CO CX) a' 0) 0) 0) 0) co (I) CD (A) (A) (A) If) If) Ci.) Ci.) Ci.) Ci.) -.3 (A) Ci) If) C-.) If) Ci.) 

3 3 :) 3 C) 0 0 C) 0 C) (D 0 C) 0 0 0 0 
- NJ -o j N) N) CX) CO CO CO 0) 0) - CO CO CX) 0) 0) 0) CO 	. 	 - 	- 	-r 	 CO 	- 	- 	4 	- 



1 

0 C) C) C) 0 C) 0 
000000000000000 

C) C) 0 0 () C) C) 
(A) 
-4 

(A) 
ON 

N) 
01 

(A) 
01 

(A) 
- 

(A) 
(A.) 

(A) 
N) 

(A) (A) 
C) 

N) 
'0 

N) N) 
00  

N) N) N) I•- 

o Cu -'• 
t 

w 
(/ 
r < o. 03 a.' 0 

c 
co 
11 Q.' 

Z 
(0 

H! 
-< 

(fl 
a) 

(I) 
C 

Cu 

U) 

() 

• 

c-!- 
c-+ 
CU 

0... r 
(D 

)< 
3 
P• 

(3) 
-• 
(1.' 

hj 
CL 
0) 

U) 
C 
cr 

1) 
& 
W 

Cu 

ç 

" 
-'• 

11 
Cu 
3 

CD 

0) 

(I) 
II 

c-i- 
X) 

v 
0) 

Cu 
• 

U) 
Z 0) (3 

Cu 
Li. 

C) 
0 

Cu 

< 
r 
i3 

0) 

0) 

(1) 0) • 
w • 

Cu 

(—I. H. 

0) 
ç) 
• 

.< 
0) 

3) 
(1) 

t: 
• 

Ci) 0) Ct) 0.' 
!1 Cu 

H 0) 

• 0) Ci) H • ) Ci) 

• 

w • 0 3 • 

oj • 
• 

ON 

01 

C) 

0) 
.. 

-. 

0"- 
(A) 

3000 
0 

0) 
01 

to 

0) 
4 

to 

C) 
(-1 

4 

-4 
01 

(..i) 
(fl 
C)1 

00090 
01 

H! 
01 

C) 
(.i) 

F-' 
01 

Cl) 

N) 
01 

01 

'—' 
01 

(A) 
- 
N.) 
(31 

0 
i-. 
0 
01 
Ci) 

(A) 

- 
(31 

01 
C) 
10 
(A) 

N) a' _. co '-0 (A) - - 0) 0' 01 C)' to N) (5! 

00 N) 0000 C) 000 t-' 000 N) 
Ci) -4 -.1 -4 --4 -4 - -4 -4 -.-J -.1 	CD -4 -4 ON 
O 0 C) 0 0 0 0 0 0 C) 0 0 0 0 0 0 

4 -4 -4 
Co Cr) 0' 03 Co co 03 0) 0) CD Co 0) 0) all 0) al 
0 ON) 000300 C) 000 N) 0 N) 

--4 

0030000000000000 
9 3 0 0 3 C) 0 C) 3 C) (D 1) C) 0 C) 0 
N) H! N) N) N) N.) 

1- 	
N) N) 

I
N.) N

) 
IN)
.. 	C

N 

-4 
 

ON C..)'  4 (.,) 	i-' C) "0 CO -.1 CY\ 01 	(A) N) 

C4 
L L L L L (...4  L H (-- C_ L 

w U) (I) U) U) (j) U) U)  

C) 99000 3000000000 
CD 03 0' CX) 0) CD CD 0) 

N) N) Ni N) N) N.) 
CX) 

N) 
0) 

N) 
0) 

N.) 
0) 

N) 
CO 

N) 
0) 

N) 
CX) 

N.) 
0) 

N) 
CX) 

N) 
03 0) CX) CD 0) Ci) 0) 

j S  

C) 00000 C) 00 C) 000000 

Cl) Co -4 -4(X) 
4 

0) CD 
.X  

COO) 
-i 
0:) 

- 
CO 

4 
CX) 

N) 
0) 

4 
Co 

F-- 
-403 

-4 4 !- 
-.4 

4 0) 4 - . 4 4 4 . 4 . CX) 01 



L L (- L (-4 
H H H H H 
U) V (11 (1) U) 

00000 
0) Cl) Co LX) 
l- I- i-' -• 

00000 
C) C) 0 0 0 

'.0 YJ 

0.) 

 

P. P. C 
; X (j Q 

a> F'• I-j 0) 
(I, Q c+  

• 0) 
0) 
B • LI> 3- 

0)  

H' 

 

B C 0 0) 

H. (I) 

H' z 

B • 
C 

Fi 

0000 - 
-• - -4 —1 

C) 000 
ON  
co Co co Co 

• 000 C) 

• 
S 

S 

00000 
0 C) 0 3 ) 
N) N) N-) N) N-) 
N) - '-0 CX) 

Co 



olt- O.D 
t. 

	

O/L Ci X 	 t 

r'"Ott 1' 

To:— 	The Cha: 

	

41 co1rt 	!Tr 	f&,  jTh 

nchf r'%Ul 

I\hoa 
O()1 

I! 

• 

'enL 	giL' ij• 	 _ 	r 	.;'V 

- 	'• , —•- 	• 	 ' 	• 	t 	••'t 

, vu I 

£t1E, 	11' ')(S(I'j  

p'oe.S. 01  

tL 	inhi 	, 	ubd. 1 hu Vt 	bEni cix'otped 	froH 	boct.. 

! 	_r 	• ;1 . 	'tv 	,ju:i.Lo 

(-'t,, o vd 	litO  

kl 	tortur ''.'.Lt '. 	•''' 	— !O• 

t.t1'LC: 	•. _,-ItI•:: 	t• 

., 	 i': - 	 • 	- 	- 	' 

V 	ti 

: - i 

in 	ti. :' i'r.t 	-;tte 	T)&?:I, 	tt' 	'v 

CU)LZ34 t4 - .aJ.r1 

ii 

1fo'S.trlc21 / 

or N$'RE.) 	 '- 

ii •2i 

	

frnount of $tim.. i uffnod 	' 	-.. • 	 CD 	ry'.S_ 
,kit

.
(  

/PRI f 	 t  J t 	J. I r 
	 t•-' 'n  

-• 	 - 	- 	'- -, 	"- jko " 	C 

to 	i 	•/1 	- 	
'n,. 	 4184 

I 	Sicinuturo of '' ' -vinç' 



kA iU 

The (h il'rnnn 
Telecom CowiuLi 
Sancar rbc'n, 
Now Delhi. 

iL2_1L 

RE' 	ct 	ir 

:Lct:  

• 
ti 	or my 	'p 

oyoocC 

u€ct 	ne 	r,btL 

'k 	cheve$ 	leVi 	n, 

wouic 	be hily than 	ul, 

f± ices to settle 	the 

'Iith 	uhar!. 

Copy to 	- 

I 	.r.Q(V1.), 	rk 	- 

U;te : 

r - . tL 

ort h btu 

':r' 	r 	rict 	t huVC 	b CL- J' 

(Vt 	
T1L5 

uu kindly USO your OOd 

I 1 i.1,1quilly cases on p'icvi ty 

Yours SinCPr:Vly, 

-) 

) 

i1)'- 	.-. 

(/2 



Iroin: 	r 	A(;i. 
t t., 	• 	 (1: 

	

Gere'. I 	1j - 
11  ko t id 	" od 	F I 

4-a jk- 	31,) uqI 

; 	be Ch4irv in 
a1coin Ctini-.., 
in'har 't v' 

Ail- i. 	Ko 
N 11 W D E L H 

SROPER CHANNEL) 

Respected SIr, 

To 	 .uLC- - Iu1i:-d bdH,, 	re 	L.[itvc 

dat::d 2 / 9 /88, 

2) 	.b/3/j 6 	Ii .1 thtcJ 2h/9/88. 

ne 	:: 1:te 	by C.V.C. 	in respect 	o 	both 	tlio 

bo'i. ca's 	hv 	bed npJ; )urIu ; 	the r.ouse 	of 	inquli 

t 	ws H 	chat 	Lh . lu 	not 	be 	estabi:Lshe gu: - 	tn 

ii 	xnratjop - 	-i:h 	th bc,v( 	Cdseb Lb 	iLiL. 

that 	by 	T1tJ 11 	Vports fT-nfl 	n 	C.V.( 	. 

VC ben 	!:cntcr h 	:d,L re;1ic;t r 	k[ncj 	honour, 

1uL Lhe 	1tporLb 	proc J n-cssi  

that M y 	proiotIor 	t- .• 	- 1 Il i c 	a e 1dUJ) 	tot 

veLy 10t 	t1 	may 	ki. H' 	ie 	tven -tet 	Fo. 

K I: ul f o r 	k 	IN V 0 1.1 r 

Y0ULS faithfully, 

'YA;J1) 



PPP— H 	
H 

t) 	1 

AC. 	 ivai N 

(TI i. 	ciij. 

The 	L.J in n 
L)?! 

(FCQL 	Mi, 

	

K1odJy 1 	r P 1 e x 
31 	• 	D 

oil 	 dd 	i).j-fl
3115-90 	

, 
100 OSPO 	 "Ovo 	•n 	i,tuI 

ch.rg4I.t e. 	- - 	- •.J 	I 1 	..- 	 i 	_.Li 	iK) L 
decided. 	Duc 	1 	ut peaduacy 	ul 	chose 	ci - t; 	I 	hve 	'men 
overioked 	thi, , 	 ;tLn 	 prountion 	tr) 
Junior 	Adrnirirnt L. My 	jun i ors 	have 	be e n 
promoted 	since 	long roc 	your 	honour, 	LO 	cJar, my 
P 	)n1otor1, 	jjivfng i 	f i na Ocial 	1)enefiL:s 	with 	ef'c' 
frou 	IT 1289 	Ic FLH 0 	(fl 	wiHeb 	my 	junior 	Sill  
A. 	.. 	Mehra , 	Si . . 	/ /3 	was 	promoted 	in 	Gujorat 
11ec)fl, 	ircic iddi 	omm 	to 	the 	period 	iif 	my 
offic.jat 	ng 	pro7nvi irfu, 	I 	1985 	and 	1986. 

T:sha j J 	h€ 	hi n  'y ch o pfui 	for 	time 	favour. 

I N 

- 

(0. i'.\ I V AA 1) 

S1 

- 'c'gii, 	I .tt.. 
. 	Copy 	Uf 	L 	0 t 1 T laLed 	I. 	1239. 

(py 	ot 	th 	ei 3uok 

H I 
- 



4 

BEFORE THE HON'BLE CENTRAL ADMINSTRATIVE 

TRIBUNAL,AHMEDABAD BENCH AT AHMEDABAD. 

ORIGINAL APPLICATION NO. 71 OF 1992 

Om Dutt Tyagi. 	 .Applicant 

V/s. 

Union of India & Ors. 	 Respondents 

WritenRepon behalf 

of the respondents. 

working as 	 the respDnden 

No.3 herein, do hereby state, in reply to 

the aforesaid original application, as under: 

I am conversant with the facts of 

the case and I have perused the relevant papers 

and iles pertaining to the matter and I am 

uthorised to file this reply. 	I am therefore, 

competent to file this reply on behalf of 

the respondents. 

At the outset I say and submit that 

the application is misconceied, untenable 

and requires to be rejected. 



At the outset I say that no part 

of the application shall be deemed to have 

been admitted by the respondents unless sped- 

fically stated so hereinafter. 	All the state- 

ments, averments and allegations contained 

in the application shall be deemed to have 

been denied by the respondents unless specifically 

admitted by the respondents hereinafter. 

In reply to para-Ill of the appli-

cation, I say that the applicant's non-pro-

motion is just, proper and legal and the same 

cannot be challenged before this Hon'ble Tribunal. 

In reply to paras-IV and V of the 

application, I say that this Hon'ble Tribunal 

has no jurisdiction to entertain the present 

application and the application is not filed 

within the period of limitation prescribed 

under the law. I further say that the application 

is premature as the decision of the disciplinary 

case against the applicant is still pending. 

In reply to ara-VI(1)&(2) of the 

application, I say tht the applicant was rightly 

not promoted to the post of Junior Adminsitrative 

Grade (JAG) on account of the fact that he 

is not found fit as yet for being promoted 

to the said post. 	I say promotion to the 

post of JAG is to be given on the basis of 

seniority subject to fitness. I say that the 
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applicant's case was considered by the Selection 

Committee whose findings were duly approved 

by the Appointing Authority. 	The Selection 

Committee had found the applicant riot yet 

fit for promotion on account of the depart-

mental proceedings with respect to serious 

charges pending against the applicant— I say 

that the applicant's case will be considered 

again by the Selection Committee/DPC when 

it meets tor the. purpcse. 

7. 	In reply to paras-VI(3),(4)&(5) 

of the application, I say that two separate 

memorandum of charges under Rule 14 of the 

CCS (CCA) Rules, 1965 bearing No.8/23/88/vig( iii) 

dated 26.9.1988 and 8/8/88-Vig,II dated 26.9.1988 

were issued to the applicant. The first memoran-

dum of charges was issued to the applicant 

for the alleged irregularities committed by 

him as a member of the Stores PUrchase Committee 

in the local purchase of air coolers. An oral 

inquiry was held in accordance with the prescribed 

procedure and the disciplinary authorit:y, 

after considering the findings of the inquiry 

authority, the records of the inquiry and 

other facts and circumstances relevant to 

the case, ordered that the applicant be exonerated 

of the charges levelled against him, vide 

order No.8/23/88-vig.ii dated 27.9.1991. 

The second memorandum of charges No.8/9/88-vig.II 



dated 26.9.1988 was issued to the applicant 

for alleged irregularities committed by him 

in the local purchase of pedestal fans and 

operator's chairs while officiating as Director 

Telecom, Rajkot during the period from April 

1986 to August 1986. 	In this case also an 

oral inquiry was held in accordance with the 

prescribed procedure. A copy of the report 

of the Inquiry Authority was furnished to 

the applicant to enable him to make such 

representation as he might wish to make against 

the findings of the inquiring authority but 

only on the basis of evidence adduced during 

the inquiry. 	The applicant submitted his 

representation dated 30. 10. 1991 which is being 

considered by the disciplinary authority 

in consultation with the UPSC, as per the 

prescribed procedure. Final orders in this 

case are to be issued shortly. 

8. 	In reply to para-VI(6) of the appli- 

cation, 	I say that contents of the same are 

incorrect and I deny the same. 	I say that 

the applicant was rightly not promoted to 

the post in question on account of the above 

mentioned charges pending against him. 	I 

say that there is no question of superceding 

the applicant. It is denied that the applicant's 

case has not been considered by the authority. 

I say that even for ad hoc promotion the 
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Vigilance clearance is necessary and therefore, 

the applicant cannot be promoted even on ad 

hoc basis in view of the aforesaid circumstances. 

The applicant's contention regarding his juniors 

being promoted is therefore, wholly irrelevant. 

I deny that the applicant has been superceded 

in the matter of promotion by his juniors. 

9. 	 In tenly to para-Vl(7) of the appli- 

cation, I say tha there has been no avoidable 

delay in the finalisation of the two disciplinary 

cases against the applicant. 	In fact one 

of the two disciplinary cases against him 

has already been finalised and final order 

issued vide No.8/ 2 3/ 88-vig.II(ij) dated 27.,9.91 

as already stated above. As far as the other 

disciplinary case against the applicant is 

conce:;ed, an oral inquiry was held in accordance 

with prescribed procedure giving the chrged 

officer Lull opportunity of defence and taking 

care not to violate any of the principles 

of natural justice 	On receipt of the inquiring 

authority's report the disciplinary authority 

considered the sane and a copy the;:eoff was 

furnished to the applicant in accocdance with 

the prescribed pcedure, to enable him to 

make such representation as he may wish to 

make against the findings of the inquiring 

amthority but only on the basis of evidence 

$ 

adThjced during the inquiry. The applicant 



submitted his representation dated 30.10.1991 

against the findings of the inquiilng authority 

ad the same i being coasidered by the disci-

p1 mary author ity in consultat ion with the 

UPSO as per the prescribed procedureS Final 

orders ir this case will be issued without 

any avoidable delay. I further say that the 

Depaitmental Guidelines for speedy disposal 

of departmental inquiies cannaot be maedatory 

nor can v it late the inqu ir ies. 

In reply 	to 	para-VI(8)(i) of the 

application, I 	say 	that the 	applicant was 

t ightly 	not pronted 	in v iew 	of what has 

been 	stated hereinabove. I 	deny that the 

actiol 	is illegal, 	bad 	or contrary to law. 

In reply to para-Vl(8)(ii) of the  

application, I say that the contents of the 

same are incorrect and I deny the same. I 

say that the applicant is not promoted as 

vigilance case which can lead to major punish-- 

ment was pending against him. 	I ay that 

the applicant cannot be permitted during the 

pendency of such disciplbary case. 	I deny 

that applicant is denied promotion on irrelevant 

or e>traneou3 consideration or that the same 

is 	arbitrary, d is c r im inatory or violative 

of Articles 14 and 16 of the Constitution 

of India. I deny that applicant is entitled 
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to be promoted to the post of J\G as contended. 

In reply to para-VI(8)(iij) of the 

application, I say that the contents of the 

same are incorrect and I deny the same. 	I 

deny that the Department has undoly delayed 

inquiry against the applicant. 

In 	eplj to para•-VI(8)( iv) 	of the 

applicant, I say that the applicant is rightly 

not promoted on account of the aforesaid facts. 

In 	reply to 	para-VI(8)(v) 	of 	the 

application, 	I 	say that 	the 	contents 	of 	the 

same 	are 	incorrect and 	I 	deny 	the 	same. 	I 

deny 	that 	action 	of the 	respondents 	is 	bad, 

illegal 	and 	contrary to 	the 	Go7ernrnent 	Policy 

or 	against 	the 	Rules. I 	say 	that 	the charges 

are 	denied 	since 	the 	promotion 	to 	JAG 	of 	ITS 

Group 	'A' 	are 	on 	the basis 	of 	senioLity 	kt 

subject 	to 	fitness. The 	officer's 	contention 

that 	SO 	1 L:flT 	of 	his juniors have been promoted 

but 	his 	claim 	has 	been 	ignored, 	is not tenable. 

in view 	of 	the 	fact that 	the 	applicant's 	ca3e 

was 	duly 	considered along 	with 	his 	juniors 

by. 	the 	Selection Committee 	whose 	findings 

were duly appruved by the appointing athority. 

The 	said. 	Selection Committee 	assessed 	the 

applicant as "Not Yet Fit". 



15. In 	reply to paras-Vil and 	VIII 	of 

the application, 	I say that 	the reliefs 	prayed 

for therein 	cannot be granted. I 	say 	that 

the application is required to be rejected 

and no inter in relief should be granted. 

Ahmedabad, 

D t . 0-4-1 992. 

--------------------- ___ 
i*) 

	

S' 	Gener.1 Mnøer (D I.) 

0/0 h(. fl, 	flcrV 	n 	e1e.,. 
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Qiigazat Circ, 'LbaoØ• 

do hereby verify and state that what is stated 

above is true to my knowledge, information 

and belief and I believe the same to be true 

and I have not suppressed any material fact. 

Ahmedabad, 

Dt.3-4-1 992. 

% RVIWOM (fir. 
Asstt Geicril M..mger (DL) 

0/0 te h. " (eaer.i OW.S.Ser ieleø ow 
, ij-3OOO 

Osji*t Circk, LI.3OII 


